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PVR Inox profit rises 166% on festive boost

FE BUREAU
Mumbai, February 5

PVR INOX SAW its consoli-
dated net profit rise 1.6 times
to nearly ¥96 crore in the

third quarter of FY26, led by
festive momentum and
strong Bollywood, English
and regional content.The cin-
ema major’s consolidated
revenue was up 9.5% to

%1,879.8 crore, led by block-
busters such as Dhurandhar.
The company is expected
to close the current financial
year with nearly 100 new
screens, 79 of which have been

opened so far, it said. Half of its
new screen openings are
through the franchise-owned,
company-operated model,
allowing the company to con-
serve capital, it said.

A

b

PRE-OFFER ADVERTISEMENT, CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND CORRIGENDUM
TO THE LETTER OF OFFER UNDER REGULATION 18(7) IN TERMS OF SECURITIES AND EXCHANGE BEOARD OF INDIA
{SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011

SHASHANK TRADERS LIMITED

Registered Office: U0 Adrunachal Bl i [ . MEw Dedhl = 110007, India
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THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND CORRIGENDUM TO THE LETTER OF OFFER IS
ISSUED BY NARNOLIA FINANCGIAL SERVICES LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF AVE ENDEAVORS PRIVATE LIMITED (HEREINAFTER
REFERRED TO AS "ACQUIRER 17). PRILIKA ENTERPRISES PRIVATE LIMITED (HEREINAFTER REFERRED TO AS "ACQUIRER 2”) and MR. ADITYA VIKRAM
BIRLA (HEREINAFTER REFERRED TO AS "ACQUIRER 3"}, (HEREINAFTER COLLECTIVELY REFERRED TO AS "ACQUIRERS"), FOR ACQUISITION OF
UP TO 15,466,900 (FIFTEEN LAKH FORTY-SIX THOUSAND MINE HUNDRED) OFFER SHARES, REPRESENTING 50.00% OF THE VOTIMNG SHARE CAPITAL
OF SHASHANK TRADERS LIMITED ("TARGET COMPANY™), AT AM OFFER PRICE OF T 30.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC
SHAREHOLDERS OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI {(SAST) REGULATIONS {‘PRE-
OFFER CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT AND CORRIGENDUM TO LETTER OF OFFER ADVERTISEMENT).

This Pre-Offer cum corrigendum to the Detailed Public Statement and corrigendum to the Letter of Offer Advertisement is to be read in conjunction with the;
a) Public Announcement dated Friday, November 07, 2025 [‘Public Announcement'), (b} Detailed Public Statement dated Thursday, Movember 13, 2025, in
conngction with this Offer, published on behalf of the Acquirers on Friday, November 14, 2025, in Financial Express (English daily) (all India Edition}, Jansatta
(Hindi dally) (&l Imdia Edition) and Pratahkal (Marathi daily} (Marathi Edition) (‘Newspapers®) ('Detailed Public Statement’), {c) Draft Letter of Offer dated Friday,
Movember 21, 2025 filed and submitted with SEBI pursuant to the provisions of Regulation 16 (1} of the SEBI (SAST) Regulations ('Draft Letter of Offer’),
(d) Letter of Offer dated Monday, February 02, 2026, along with the Form of Acceptance-cum-Acknowledgement ('Letter of Offer'], (e) Recommendations of
the Independent Direclors of the Target Company which were approved on Wednesday, February 04, 2026, and published in the Newspapers on Thursday,
February 05, 2026 ("Recommendations of the Independent Directors of the Target Company'} (the Public Annocuncement, Detailed Public Statement, Draft Letter
of Offer, Letter of Offer, Recommendations of the Independent Directors, and this Pre-Offer Advertisement cum Corrigendum to the Detailed Public Statement
and Corrigendum to Letter of Offer of the Target Company are hereinafter collectively referred to as 'Offer Documents’) Issued by the Manager on behalf of
the Acquirers.

Public Shareholders of the Target Company are requested 1o kindly note the following:
Far capitabized terms used hereinafler, please refar to the tifled as 'Definitiona and Abbreviations' on page T of the Letter of Offer

Offer Price

Tha Cffar is being made at a price of ¥ 30,00 per Offer, payable in cash,

Thera has besn no revision in the CHfar Price,

Recommaendations of the Committee of Independent Directors [IDC')

& Committee of Independent Directors of the Target Company comprising of Mr. Amit Jalan as the Chakrperson of the IDC and M Amit Choudhary, membes of |G apporosed
their recommendation on the Offer on Wednesday, February 04, 2026, and published in the Mewspapers on Thursday, February 05, 2036, The IDC Members are of the opinion
that the Offer Price to the Public Shareholders of the Target Company ts f2ir and reasonable and 15 10 lime with SEBE (SAST) Regulations. Publc Sharsholders may, therafore,
indepandently evaluate the offer and take an informed decision

Hher detalls with respect to Oifer

Thi= Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Reguiabons. There has bean no competitive bid to the Offer.

The Letler of Offar has bean dispatched on Maonday, February 02, 2026, to the Public Sharsholders of the Target Company whose names appearad on the ragister
of members as on the ldentified Date, e, Friday, January 23, 2006, The dispatch has been carmed ool through post 10 hose Pubdic Shareholders wha had not
registerad their e-mail addresses with the Depositories andior the Target Company, and through eleclranic mode (e-mail} to those Public Sharehckders whose a-mail
addresses were registered wilh the Depositores andior the Target Comparny,

The Drafi Letter of Offer daled Friday, Movember 21, 2025, was filed and submitied with SEBI pursuant to the pravisions of Regulation 16 (1) of the SEBI (SAST)
Regulations, lor its Obsereations. In pursuance of which all the obsarvations redcsived from SEBI vide letler bearing referencs number SEBI Obsarvalion kalles
bearing refersnce number ‘SEBIYHOM 91 2111({5)2026-CFD-RAC-DCRT dated Wednesday, January 21, 2026, incorporated in the Letier of Offer

Excepl as stated hersinafier, thera have been no material changes i relation to the Offer, cther than those already disclosed in the Letier of Offar;

Public Shareholdars of the Target Company are requasted to take note that the "Offer Closing Date’ mentioned in Latter of Offer shall be read as Tuesday,
February 24, 2026 In place of Manday, February 23, 2026 on cover page, page 2, 7, 8 and In ‘Form of Acceptance cum Acknowledgement’ and ‘Last date
of communicating rejection/acceptance and completion of payment of consideration or return of unaccepted Equity Shares to the shareholders of the
Target Company' shall be read as Wednesday, March 11, 2026 In place of Tuesday, March 10, 2026 on page 2 under 'TEMTATIVE SCHEDULE OF THE
MAJOR ACTIVITIES OF THE OFFER'.

Please nole thal a copy of the Lélter of Offer @5 alse avaiiable and accessible on the websites of SEBIal www.sebi govin, The Targel Company.al www shashankinfo.
in, te Registrar ta e Offer st wawew.massenscom, the Manager to the Ofier at wwwimamolia.com. The Caloulta Stock Exchange Limdted at wensscse-india.com and
BSE Limited al www baseindia.com, from which the Public Shareholders can download/print the same

Instructions for Public Shareholders

in case of Equity Shares are held in the Dematerialized Form: The Public Shareholders who are holding Equity Shares in electranscd dematenalized form and who
desera lo landar thair Equaly Sharas in this Ofler shall approach their respective Selling Broker indicaling to their Selling Broker the detais of Equily Shares thal swech
Public Shareholder intends to fender In this Offer. Public Shershofdera showld tender their Equity Shares before market hours close on the last day of the Tendering
Period. For lurthar informalion. kindly refer 10 Pasagraph 8.9 tithed a5 "Procedusa for tendanng shargs hetd in Damaloerialized Form' on page 31 of the Leller of Qffas
In case of Equity Shares are held in Physical Form: As per the provisaons of Regutation 4001) of the SEBI (LODRE) Regulations and SEBI's press release dated
3 Decamber 2018, bearing reference no. PR 482018, requesta for transfer of securities shall not be processed unless the secunties are held in dematenialized
form with & deposdony with effect from 1 Apeil 2019, However, in accordance with the circular issued by SEBI bearing reference number SEBIHOICFDICMDA!
CIRP20200144 dated 31 Juby 2020, shareholders holding securities in physical formeare allowsd to tender shares in an opean offer. Such bendering shall be as
pe the provigions of [he SEBI (505T) Regulationg, Accordmigly, Pulblic Shareholders holding Eduily Sharas 0 phasical form as well ane eligitde 10 Wendar thes
Eaquity Shares in this Offer as per the provisions of the SEBI [SAST) Ragulations. Public Sharehoiders who are halding Equity Shares in physical forme and intend
o participate.in the Ofer will be required to approach heir respective Selling Broker along with the complede set of documents Tor verfication procedures 1o be
carmed ouf, including the (i) orginal share cartificate(s), (iv) valid share fransfar formis), i.e. Fomm SH-4, duly filled ard signed by the fransferors {i.2., by 8l registered
shargholders In same ofdes and as per the specmien signalunes registerdd with he Tarmed Cormpsany Fand duly withessed al he apgropaiate place, (i) Sell-atesied
copy of the shareholder’s PAM Card, {iv) Form of Acceptance duly completed and signed in accordance wilh the instructions contained therein, by solefoint Public
Sharaholders whoosn |1."|1“"l{:|:$] appears on theshare cerbficalads) im the same order inwhich they hokd !E-::p.u‘l',' Shares, and (v) any olser relésant documants such as
powver of attorney, corporate authorizetion (including board resoluticn’specimen signaturs), nodarized copy of death certificate and succession cartificate or probated
will, I e nr-{;mal sharehoddar has deceased, &lc., &5 appicable Fow further mfammalicd, Eindly rafes 1o tha Paragraph 810, Dbled &5 Procedune to be olowead by
the registerad Sharehodders holding Equity Shares in physical form * on page 31 of the Latter of Cifer.

Procadure for tendering the Shares in case of non-receipt of the Letter of Offer; Public Sharsholders who have acquired Equaly Sharas bul whosa names
do not appear in the records of Depositories on the ldentified Date, or unregistered owners or those wiho have acouired Equity Shares afier the Identified Date
ar those who have nol recedved the Letler of Cifar, may also participate i this Offer. In case of non-receaspl of the Lelter of Ofer, such Publc Shareholders of tha
Target Company may download the samea from the SEB | weabsite (waew 2ehi gov.in) or cbtain a copy of the same from the Reqistrar o the Offer on providing suitabbs
documentary ¢vidance of holding of the Equity Shares of the Target Company. Altermatively, in case of non-recaipl of the Lalier of Offer, shareholders haolding the
Equity Shares may garticipate in the Offer by prownding thels application i plain paper in writing sdgned by all sharehoddes(s), stating name, address, number of
sharas hald, client ID numibear, OF nrame. OF 10 number. number of shares tandered and othar ralevant documants. Such Public Shareholders have Lo ansura thal
thelr order is entered in the electronic platform to ba made available by Stock Exchanges befare the closure of the Cfter, For further Information, kindky refer 1o the
Paragraph 8. 13_ litled as 'Procedurs for Tendering the Sharas in case of Mon-Racsipt of this Lefter of Offer * on page 32 of the Letter of Offer,

Status of Statutory and Other Approvals

Mo statutory approval & reguired for the proposed Open Offer, The Cffer s belng made in compliance with the provisions of the SEBI {Substantial Acgulsition of
Shares and Takeovers) Regulations, 2011, and doas nol abiract any specific statutory or regulatary approval undar applicable laws a5 on dafe. In case any such
approval becomes applicable al a later stage, the Acgulrers shall comply with the same as required under the applicable provisicns, Az on the date of Laller of Offer
the approvals from Banke [ Financial Instifutions is not required for this offar. For further information, kindly refer 1o the Paragraph 7.4 titled as 'Statuteny:and Other
Approvals"al page 29 of Letter of Offer

Frocedure for Acceptance and Settlemmant of Offer

The Opan Offer will be mplemented by the Acquiress through Stock Exchamge mechamism made available by BSE Limited in the form of separate window
Acouisition Window') a8 provided under the SEBI (SAST) Reguiations, SEB| clroukar bearing reference number CIRIGFIVPOLICYCELLA/Z0N S dated 13 April
20115, as amended read along with SEBI Circular CFOVDCRZCIRP2016/131 dated 8 Dacamber 20146, a= amendad, and SEBI Circular beanng number SEBIHOY
CEFOMCR-ICIRPRA021/4815 dated August 13, 2021 wsued by SEBI As per SEBI Circular bearing number SEBIHOCF DVDCR-IIICIRIPA21/615 dated August
13, 2021. a lken.shall be marked against the shares of the shareholders participating in the tender offers. Upon finalisation of the entittemeant, only accepted quantity
of shares shall be debited from the demal account of the shareholders, The lien marked against unaccepled shares shall be released, The detalled procedure Tor
tendering and satiement of shares under the revized machanism is specified under the Paragraph 8 tithed as ‘Procedure for Acceptance and Setfernent’ on pags
30 of the Letter of Offer

Fevised Schadule of Activitias:

Schedule of Activities Revieed Sehedule of Activitles
(=8 disclosad n the DLOF)

Date Day

Matre of the Activity

Date Dy

Date of making the Public Announcement ________
Date of publication of Detailed Public Slatement in rewspapears

Hovamber 07, 2025 | Frday
Movember 14, 2025 | Friday

Movember 07, 2025 | Frday
Movember 14, 2025 | Frigay

Lissl Crabe af miﬂl_:! of Dirafl Latlar of lf'.ll"'r:[inih SEEI Movember 21, 2025 Friday Movembier 21, 2025 Friday

Last date for the pubéc annourcamant of compating offans) Diecambear 05, 2025 Friday Ceecember 05, 2025 Friday

Lasl dale fof receipl of cormmems ram SEBI on Drall Lelier of Oer (in the evenl SEBI has nol| December 12, 2025 Fiday
sought clarifications or additional informaton from the Managar to the Open Qffer

January 21, 2026 Wednesday

ldenlified Date" December 16, 2025 Tuesday danuary 3, 2026 Friday

Last date for dispaich of the Letier of Offer to the public shareholders of the Targel Company whose | Decamber 23, 2025
names apgear on 1he Begsbar of Members 83 on the idenlified Date

Tussday Fabriary (2. 20268 Monday

Last Dade by which the committes of the independent directors of the Target Company is mouired | December 28, 2025

b v Iba recommendation o e pubic sharaholders of the Target Company for this Ogen Offer

Friday Fabruary 04, 2026 Wnadnosday

Last dabe for upward revision of the Cifer Price and’or the Offer Size Cecember 30, 2025 Tuesday February 8, 2026 Friday

Date of pubdc announcamant for opening of the Offer in the news papars whera the DPS has been| Decamber 30, 2025 February 0, 2026 Friday

Pkl lyisd

Tuesday

Date of Commencement of Tendering Period {*Offer Opening Date") Diecamber 31,2025 | ‘Wedneszday Fabruary (5, 2026 Monday

Date of Clasing of Tendering Fersd ["Offer Closing Dals™) January 14, 2026 Visdnesday Februany &3, 2026 Manday

Last daie of communacating mjectiondacceptance and compladion of payment of consderation or| - January 28, 20206 Wodnesday Barch 10, 2028 Tuesday

return of uneccepied Equily Shares o the shareholders of the Tanget Company

Sd/-
Mr. Aditya Vikram Birla
Dirgctor

Sdl-
Mr. Aditya Vikram Birla {"Acquirer 3"}

Moie:

t: There has been mo compating offer for this Cffer

P Tenenfifipe Dvala 15 only for e pdrpose of delerrmuming e Pubiic Shareholoors as on such date toowhom e Ledler of Cifer wiowla! e Seol in accardance willt e

EEBI [SAST) Regulalions. Itis clarfied that all the Public Sharsholders (even i they soquire Equity Shares and become sharehalders of the Targel Company
alle the ldentified Date) are elgibde o padlicieate in Mg Qe anw i dunmg Sve Jaendaenrg Peniod,

3 Theze actions s2f ouf sbove may be complated priar fo their corresponding dates swhject fo compliancs with the SEB! [SAET) Regulations.

Documents for Inspection

Thie copies of the documents listed under Paragraph 10 tiked as ‘Documents Tor Inspaction’ on page 35 of the Letber of Offer will be available for inspection al the

principal place of business of the Manager to the Offer, Narnolia Financial Services Limited, bocated at 201, 2nd Fioor, Marble Arch, 236 B A.J.C Bose Road, Kotkata
0020, West Bengal, India on any working day between 10:00 am. (Indan Standard Time) and 500 pom. dndian Standard Time) durng the Tenderng Perlod

commeancing fram Monday, February 00, 2026, to Monday, February 23, 2025, Furthar, in ght of SEBI Circular SEBVHO/CFVDCRZICIRAR20200 130 dated July 27,

2020, read with SEBI Circular SERBVCIR/CED/DCRYVCIRIP/2020082 dated May 14, 2020, coples of the following documents will be available lor inspection o the

Public Sharehotders alectronically during the Tendering Period. The Public Sharsholders interested io inspect any of the following documenis can send an email from

i Pesgisbared dodl-hds (Including shareholding delals and authodty lefler i the dvent the Public Shamehalder /5 a8 corposata Body ) with & subject line ["Oocuments

for Inspection - Shashank Open Offar”], to the Manager to the Open Offer st skash.das@narnofia com; and upon recsipt and processing of the receied request

access can be provided to the respective Publc Shareholders for elecirenic inspechon of documents. The Acquirers acoepl hull responssallily for e imlarmation

contained in this Pre-Cffar cum Corrigendum to the Detalled Public Statemant and Comgendum fo Letter of Offer Advertisement (other than such information as has

bern obtained from public sources or provided By o relading o and confirmed by the Target Company) and undarake thal they are awarg of amd will coemply wilh

their oblgations under the SEBI (SAST) Regulations in respect of this Open Offer. The Acguirers will be severally and jointly responsible for ensuring compliancs

with thia SEBI (5A5T) Regulalians

This Pre-Offer Advertizement and Corigendum 1o the Detalled Public Staterment and Corigendum 1o Letier of Offer will alza be accessible on the websites of SEEBI

at weanw. sebigovin, the Target Company at weew.shashankinfo in, the Registrar to the Offer al weww massenccom, the Manager to the Offer at weranamolia.com Tha

C-aleutta Stock Exchange Limifted at www cse-india.com and BSE Limited at s bsaindla com

Issued by the Manager to the Offer on behalf of the Acquirars

Narnolia

MNARMNOLIA FINANCIAL SERVICES LIMITED

201, 2nd Floce, Marbie drch, 236 B, A.0.C Bose Road,
Kofkata - TOOOZ0, West Bengal, India

Contact Person: Akash Das

Telephone: +51 033 40501500
Email 10 skash dasf@narmofia com

Websita: werw.narmalia.com
SEBI Regiatration Mumber: [MMOOO0707E

For and on behall of AVEB Endeavors Private Limited (“Aegulrer 17)

For and on behalf of Prilika Enterprises Private Limited (" Acquirer 2]

Sdi-
Mr. Aditya Vikram Birla
Director

Date: Thursday, Fabruary 05, 2026
Place: Kofkata

India outpaces other regions
in Copilot adoption: GitHub

® Competition from
newer vibe coding
tools not a concern:
VP for Asia Pacific

POULOMI CHATTERIJEE
Bengaluru, February 5

INDIA HAS EMERGED as
GitHub’s fastest-growing mar-
ket for its Al coding assistant
Copilot,outpacingadoptionin
other geographies, as enter-
prises accelerate the use of
artificial intelligence in soft-
ware development, Sharryn
Napier, vice president for Asia
Pacific, told FE.

“We saw Copilot grow faster
here than any other geogra-
phy,” Napier said, pointing to
rapid uptake by large IT ser-
vices firms looking to improve
the speed and quality of soft-
ware delivery for global clients.

GitHub, acquired by
Microsoft in 2018, has in
recent years repositioned
itself from being primarily a
code-hosting repository to a
broaderAl-led developer plat-
form.Thelaunch of Copilotin
2021 marked its first major
push into Al-powered tools,at
a time when competition in
the coding assistant space

intensified with the emer-
gence of several startup-led
offerings.

Napier said competition
from newer Al
vibe coding tools
was not a con-

SHARRYN NAPIER,

nAl, Anthropic, Google and
xAL “We are not of the opinion
that we tell developers how to
dothings,” Napier said.“It gives
the developer
control, allows
them to man-

VICE PRESIDENT FOR

cern. “Competi-

ASIA PACIFIC, GITHUB

age and direct

tion is always

the agents and

welcome. It Adoption driven Whgt they are
feeps PeSBle | byl giantsand  fog, egaxd
said, addinéthat ) their desire to agentitis”
GitHub’s strat-  improve the way India is now
egy has fodcuseld they deliver GitlHlub’s sec-
opers groater  SOftware, software S0 T
choice rather prOdUCtS: SEIVICES  globally. Of the
than enforcinga platform’s 180
single way of million devel-
working. opers, close to
That 22 million are

approach was
reinforced in
October  last
year, when
GitHub opened b
its platformto custom
and third-party agents
through Agent HQ, part-
nering with Ope-

in India, with
more than 5.2
million
accounts
added in the
country last year
alone. Napier said
the number could
rise to around 50

Increase termination charge
for international calls: Telcos

URVI MALVANIA
Mumbai, February 5

COST IMBALANCE

TELECOM OPERATORS HAVE
stepped up their push forasharp
increaseininternationalincom-
ing call termination charges,
stating that the current regime
isout of syncwith global bench-
marks and is increasingly being
misused forfraudand spam.The
industryhassoughtarevision of
the international termination
charge (ITC) to ¥4-5 per minute
from the existing ¥0.65, citing
concerns around consumer
safety, revenue leakage and an
uneven cost structure.

ITCisthefee paid by overseas
carrierstoIndian telecom oper-
ators for terminating interna-
tional calls on domestic net-
works. While it is meant to
ensure reciprocity in cross-bor-
dertelecom traffic,operatorssay
the present level has become
untenable. Telcos receive X0.65
per minute for incoming calls,
but pay foreign carriersan aver-
age of ¥3-3.50 per minute for
outgoing international calls.

In FY25, the volume of out-
going callswas 0.72 billion min-
utes,accordingtodata produced
by the Telecom Regulatory
Authorityof India(Trai)inacon-
sultation paper in November

m Telcos receive ¥0.65 per minute
for incoming calls, but pay foreign
carriers an average of ¥3-3.50 per

minute for outgoing calls

m Outgoing call
volume in FY25
was 0.72 billion
minutes and
incoming calls

AULEeS

2025.In the same period, the
total incoming call volume
amountedto11.17billion min-
utes — 15.5 times that of the
outgoing traffic. However, tak-
ing the current incoming and
outgoing rates in place, the
Indian telcos paid X252 croreto
foreign telcos foroutgoing calls,
and earned X723 crore from
incoming calls — just about
three times the outgo.
According toindustry exec-
utives, the low termination
charge has unintentionally
created an incentive for over-
seas entities to route large vol-
umes of fraudulent trafficinto
India. The cost is so low that it
has become economically

M In FY25, telcos
paid ¥252 crore
to foreign peers
for outgoing

calls and earned

11.17 bn | X723 crfrom . :

incoming call

viable for scammers to push
phishing calls, robo-calls and
other forms of telecom fraud
into Indian networks at scale.
Raising the ITC, an execu-
tive with a leading telecom
operator said, would increase
the costof misuseandactasa
deterrent for high-volume
malicious traffic originating
overseas. Beyond security
concerns, the imbalance has
direct financial implications
for telcos. Outgoing interna-
tional call charges are denom-
inated in dollars, exposing
operators to currency risk. As
the rupee depreciates, the cost
burdenrises evenif outbound
call volumes remain stable.

Nykaa PAT rises 1429%, beats Street

URVI MALVANIA
Mumbai, February 5

BEAUTY AND FASHION firm
FSN E-commerce, which oper-
ates Nykaa, recorded a 142%
jump in profit after tax (PAT)
attributable to shareholders for
the third quarter of FY26.PAT
came in at Y63 crore compared
with X26 croreayearago.

Its net profit for the quarter
was up 156% at I68 crore,
reflectingaX16-croreimpact of
revisions made on account of

Nk @1
i bl

new labour codes. Adjusting for
the one-time impact, net profit
was I 78 crore,the firmsaid.Net
profit beat Street estimate of
%58 crore.Revenue from opera-
tions stood at 2,873 crore, up
26.7% from 2,267 crore in
Q3FY25, marginally above

Street estimate 0of 32,869 crore.
Consolidated gross market
value (GMV) for the quarter
stood at X5,795 crore,up 28%
from Q3FY25 driven by 27%
growth in the beauty and per-
sonal care segment and 31%
growth in the fashion segment.
Nykaa’s cumulative cus-
tomerbase grew 31% on-yearto
52 million at the end of the
December quarter, on the back
of strong customer acquisition
and engagement across plat-
forms,the company said.

million by 2030 as agentic AI
adoption increases. Copilot
currently has about 26 mil-
lion users worldwide.

GitHub has also strength-
ened enterprise partnerships
in India, working with IT
majors such as Infosys and
Wipro,both of which have set
up centres of excellence with
the platform. “They under-
stand the value of the plat-
form not just as a coding tool
that hangs off the ecosys-
tem,” Napier said.

She said India was the first
market where GitHub saw Al
adoption scaling at a
markedly different speed, dri-
ven largely by IT services com-
panies.“The adoption was dri-
ven by IT giants and their
desire toimprove the way they
deliver software and software
products and services to their
customers in that globalland-
scape,’she said.

GitHub last week
announced a Copilot software
development kit, opening up
the tool’s capabilities to devel-
opers as a platform. “It allows
them to build on top of the
engine rather than just using
the capability itself,” Napier
said, adding that the move
would support more complex
agentic workflows.

Hyderabad
Angels Fund
eyes GenAl,
spacetech

S SHANTHI
Bengaluru, February 5

HYDERABAD-BASED ANGEL
INVESTMENT firm Hyderabad
Angels Fund is sharpening its
focus on generative Al, space-
tech and deeptech as it steps
updeployments fromits debut
fund amid a shift in the startup
funding environment towards
fundamentals and execution.

The firm launched its first
fund in 2023, a ¥100-crore
vehiclewithaX50-crore green-
shoe option, and is looking to
back startups at what it
described asa critical inflection
point of growth — companies
that have moved from zero to
one and are preparing to scale
fromoneto 10.Itsinvestments
include those in STAN, Dhruva
Space and Bamboobox Al

In an interaction with FE,
Rathnakar Samavedam,
investment directorand man-
aging partner at Hyderabad
Angels Fund, said the firm has
deployed about ¥8-12 crore
from the current fund,includ-
ing active commitments. He
said the fund is particularly
bullish on sectors where engi-
neering talent intersects with
real-world use cases. Apart
from generative Al, spacetech,
manufacturing-led deeptech
and drones, the firm continues
to track healthtech, fintech
and sustainability-focused
startups, with an emphasis on
solving core infrastructure
problemsratherthanaddinga
thin digital layer.

InFY26,the firm has closed
or committed to four-to-five
new investments and has sev-
eral dealsinadvanced stages of
due diligence. The fund is pri-
marily targeting Series Aand
Series B opportunities backed
by established domestic ven-
ture capital firms.

Jan sees highest monthly car registrations

AKBAR MERCHANT
Mumbai, February 5

PASSENGER VEHICLE REGIS-
TRATIONS crossed another
milestone in January, touching
539,543 units,the highest ever
in a month, according to JATO
Dynamics.Volumesrose 12.9%
year-on-year from 477,764
units, pointing to a strong,
retail-led start to the year.
Maruti Suzuki retained its
leadershipwith 229,456 regis-
trations,up 6.7%year-on-year,
though its market shareslipped
about 250 basis points to
42.5%. Hyundai Motor India
followed with 69,539 registra-
tions, posting 13.1% growth
anda 12.9% market share.
Tata Motors, Mahindra &
Mahindra, and Toyota Kir-
loskar Motor rounded out the
top five with 67,110; 66,036;
and 36,504 registrations,
respectively. Kia India ranked
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IN THE FAST LANE

Registrations
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Hyundai Motor India SN 69,539

Tata Motors
Mahindra
Toyota Kirloskar

Kia India

sixth with 31,544 units,
recording a sharp 37.7% year-
on-year increase. In contrast,
MG Motor India, Honda Cars
India and BYD India reported
year-on-year declines, reflect-
ing rising competition.

Sports utilityvehicles (SUVs)
continued to dominate India’s
passenger vehicle market,

New Delhi

accounting for 56.3% of total
registrations, while compact
hatchbacks contributed 24.4%.
At the model level, Tata Nexon
led the chartswith 20,484 units,
followed by Maruti Suzuki
Wagon R (19,303) and Tata
Punch (17,742). The Maruti
Suzuki Swift and the Maruti
Suzuki Baleno completed the

topfive.Petrol-powered vehicles
remained dominant, account-
ingfor 56% ofregistrations,fol-
lowed by diesel at 17%. Electric
vehicles,while stilla small share
at 4%, continued to gain trac-
tion,with 19,249 EVsregistered
in January, up from 15,288 in
December 2025.

Urban and metro markets
togetheraccounted for451,903
registrations, while rural areas
recorded 87,640 units, posting
a strong 20.9% year-on-year
growth. Delhi, Bengaluru and
Puneled city-wiseregistrations,
while Maharashtra, Uttar
Pradesh and Gujarat topped
state-wise charts. Ravi Bhatia,
president of JATO Dynamics
India, said the performance
was driven by strong nation-
wide demand, rising consumer
aspirations and wider model
availability, reinforcing India’s
position as the world’s third-
largest automotive market.





